
 529  Standing  Committee  on
 Transport  and  Tourism

 directed  to  retum  herewith  the
 Comptroller  and  Auditor-General’s
 (Duties,  Powers  and  Conditions  of
 Service)  Amendment  Bill,  1994,
 which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held  on  the
 8th  August,  1994,  and  transmitted
 to  the  Rajya  Sabha  for  its  recom-
 mendations  and  to  state  that  this
 House  has  no  recommendations  to
 make  to  the  Lok  Sabha  in  regard
 to  the  said  Bill.”

 13.12%  hrs.

 COMMITTEE  ON  PETITIONS

 Sixteenth  Report

 [English]

 SHRI  P.G.  NARAYANAN
 (Gobichettipalayam):  Sir,  |  beg  to  present
 the  Sixteenth  Report  (Hindi  and  English
 versions)  of  the  Committee  on  Petitions.

 13.13  hrs.

 STANDING  COMMITTEE  ON
 TRANSPORT  AND  TOURSIM

 Eleventh  Report

 [English]

 SHRI  ARVIND  TRIVEDI
 (Sabrarkantha):  Sir,  |  beg  to  lay  the
 Eleventh  Report  (Hindi  and  English
 versions)  of  the  Department  Related
 Parliamentary  Standing  Committee  on
 Transport  and  Tourism  on  Merger  of
 Vayudoot  with  Indian  Airlines

 BHADRA  2,  1916  (SAKA)  Matters  Under  530
 Rule  377

 13.13%  hrs.

 MATTERS  UNDER  RULE  377

 (i)  Need  to  open  early  a  new  post
 office  at  Pathayakad  in  Kerala

 [English]

 PROF.  SAVITHRI  LAKSHMANAN
 (Mukundapuram):  Sir,  since  1988,  the

 people  of  S.N.  Puram  Panchayat  in
 Kerala  are  demanding  for  opening  of  a
 new  Post  Office  at  Pathayakad.  On
 various  occasions,  representations  about
 this  were  made  to  the  Post  Master
 General,  Central  Region,  Cochin,  but
 without  any  concrete  result.  The  Survey
 work  for  new  Post  Office  has  already
 been  completed  but  authorities  on
 enquiring  always  inform  that  the  case  is
 under  examination  and_  further
 communication  will  follow.  No  doubt,
 there  has  been  enormous  increase  in  the
 number  of  Post  Offices,  throughout  the
 country,  but  S.N.  Puram-Pathaydkad  is
 not  paid  adequate  attention.

 Opening  of  this  Post  Office  will
 definitely  enhance  the  eamings  of  the
 Postal  Department.

 ।.  therefore,  request  the  Central
 Government  to  take  suitable  remedial
 measures  keeping  in  view  the  urgency  of
 the  matter  and  open  a  new  Post  Office  at
 Pathayakad,  S.N.  Puram  in  Kerala  early.

 (il)  Need  to  provide  stoppages  of
 Vanchinad  Express  at  Changa-
 nachery,  Tiruvalla,  Changannur,
 Mavelikara,  Kayamkulam  and
 Varkala  Railway  Stations  in
 Kerala

 PROF.  P.J.  KURIEN  (Mavelikara):
 Sir,  at  the  time  of  introduction  of
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 Vanchinad  Express  in  Kerala  it  had  halts
 at  Changanacherry,  Thiruvaila,
 Chengannur,  Mavelikkara,  Kayamkulam
 and  Varkela.  Now  the  train  takes  4  hours
 and  20  minutes  between  Trivandrum  and
 Emakulam.  ।  all  the  above  stoppages
 are  allowed,  it  will  only  take  additional
 time  of  20  minutes.  This  increase  in
 running  time  need  not  be  taken  seriously
 when  we  consider  the  fact  that  the  train
 at  present  is  running  with  about  50  per
 cent  of  the  passenger  capacity.

 The  argument  that  this  train  is  an
 inter-city  train  is  not  tenable  because
 Kerala  is  more  or  less  a  continuous  city.
 The  number  of  passengers  boarding  the
 train  from  Changanacherry,  Chengannur
 or  Varkela  is  not  less  than  those  boarding
 from  Kottayam  or  Quilon.

 |  also  wish  to  bring  to  the  notice
 of  the  Government  that  this  train  passes
 through  the  districts  of  Kottayam,
 Pathanamthitta,  Alleppey  and  Quilon.  It
 has  halts  at  Kottayam  and  Quilon  districts
 but  not  at  Pathanamthitta  and  Allepey
 districts.  There  is  no  reason  to  discriminate
 against  these  districts.

 |  would,  therefore,  request  the
 Central  Govemment  to  allow  halts  of
 Vanchinad  Express  at  Changanacherry,
 Thiruvalla,  Chengannur,  Mavelikkara,
 Kayamkulam  and  Varkela  in  Kerala.

 (iii)  Need  for  early  completion  of
 West  Coast  Waterways  work  in
 Kerala

 SHRI  PALA  K.M.  MATHEW  (Idukki):
 The  development  of  waterways  in  the
 country  deserves  a  new  and  radical
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 approach.  The  National  Transport  Policy
 Committeé  has  declared  three  national
 waterways  for  speedy  implementation.
 They  are  Ganga-Bhageerathy-Hooghly,
 Brahmaputra  system  and  west  coast
 canal-Kottayam-Kottappuram  waterways
 along  with  the  Champakkara  canal,  Kallam
 and  Udyogmandal  canal.  Though  the
 decision  was  to  take  up  the  west  coast
 canal  without  delay,  adequate  attention
 has  not  been  paid  to  it  till  now.  This  canal
 has  to  be  deepened  and  widened.  The
 Night  Navigational  facilities  have  also  to
 be  promoted.  The  construction  of
 mechanical  terminal  facilities  at
 Kottappuram,  Cochin,  Vaikom,  Alapuzha,
 Kayamkulam,  Chavara,  Kottam  etc.
 should  be  given  top  priority.

 Sir,  out  of  Rs.  250  crores  allocated
 for  this  work  in  the  Eighth  Five  Year  Plan,
 only  Rs.  55  crores  have  been  utilised.
 Considering  the  cheapness  of  water
 transport  and  other  advantages,  |  request
 the  Central  Government  that  this  west
 coast  canal  work  should  be  completed  at
 the  earliest  as  a  time-bound  programme.

 (iv)  Need  to  provide  concessions  to
 industries  for  Industrial
 Development  of  Bundelkhand
 Region

 [Translation]

 SHRI  RAJENDRA  AGNIHOTRI
 (Jhansi):  Bundelkhand  region  which  falls
 in  Uttar  Pradesh  and  Madhya  Pradesh
 is  quite  backward  from  the  view  point  of
 industrial  development.  In  the  absence  of
 strong  industrial  infrastructure  18  districts
 of  this  region  are  economically  very

 ‘weak.  60  per  cent  population  of  this
 region  belongs  to  the  labour  class  and
 they  do  not  own  any  property.
 Bundelkhand  had  enormous  natural


